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~ IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI

O.A No. 1176 of 2024
Jagdish Ka:lra ‘ ---Applicant
Versus

State of Haryana and Others ----Respondents

Additional Status Report of Virender Kumar Dahiya, IAS,

Deputy Commissioner, Panipat i.e., Respondent No.7.
1. That ansWering respondent humbly submits that the present O.A was listed

before the Hon’ble Tribunal on 08.10.2025 and the Hon’ble Tribunal has passed

the following directions :-

| “Respondent No. 07 is also directed to file further status report
disclosing the outcomes of the investigation and action taken atleast

one week before the next date of hearing

»

List on 08.01.2026 “

2 That in view of the above, the answering respondent has issued direction ‘to
the Sui)érintendént of Police, Panipat vide Letter No. 4087/MB dated 23.12.2025
to provide the status report regarding the outcome of the investigation to the
answering respondent. The copy of the same is annexed herewith as Annexure

R-1 for kind perusal of this Hon’ble Tribunal.

»

3.  That in response to the above directions, vide Letter No. 26958/Ord dated
23.12.2025, the Station House Officer, Chandni Bagh, Panipat has submitted his
étatus repqrt Vide which, he has informed the answering respondent that a letter
bearlng no. 2808/CMC dated 01.10.2025 issued by Commlsswner Mun1c1p$l\

Corporatlon Panipat was received and after that on dated 04 10 2025 an\ “




' 2-
investigation was carried out by ASI, Rajender Singh 74/PPT, Police Station

ChandniiBEagh, Panipat.

4. That as per status report, on 05.10.2025, the Investigating Officer has served
a notice u/s 94 BNSS upon the applicant i.e., Jagdish Kalra for providing any video
footage or document pertalmng to the case/matter. Upon which, Jagdish Kalra has
provided one pen drive contains the video footage of place of occurrence,
photographs of the site, one written complaint alongwith one certificate u/s 63 of
BSA. The ésameéwere taken'into police possession vide separate recovery memo.
The observation ;memo was prepared of the video provided by the applicant in the

pen drive and the details of the owner of motorcycle bearing No. PIR60-M-2702,

shown'in the photographs and video provided, were traced out.

5. That on 06.10.2025, the owner of ab.ove motorcycle namely Shamsher S/o
Rajender No’Naraina, Police Station Samalkha, District Panipat was joined in the
investigation and he disclosed that in the month of July 2024, Kanhaiya Lal S/o
Rajll(umar:R/o Hari Singh Colony, Noorwala, Panipat said that the owner of H.No.
761, Sector-11, HUDA, Panipat namely Sunil Bansal was willing to pruning the
trees adj acent to ;his house and he hired him and other labours for cutting tree at the
rate of Rs. 500 per person Accordingly, Kanhaiya Lal S/o Rajkumar was also
Jomed in the mvestlgatlon and he also got recorded his statement in the same lines.

Thereaﬁer Shamsher and Kanhaiya Lal got identified the tree (trunk) and wood-

log of the peepal tree at the spot vide separate identification memo.
6. That as per status report dated 23.12.2025, it 1s also informed that the

accused Suml Bansal S/o Sh. Ram Niwas R/o House No. 761, Sector 11 Huda

Panlpat was arrested and joined the investigation on 07 10. 2025 ané—guﬂng the
/ ;-—--s', \ 3

mvestlgatlon he identified the spot and recorded his disclosure; statem(\e_nt N\ W

’ " H "J

ranipal
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7. j That thereafter 1n compliance of judgment issued by Hon’ble Apex Court
of Itldla 1n the case of Arnesh Kumar Vs State of Bihar, accused Sunll Kumar was
freed/rel‘eased Further in this regard it is also submitted that the investigation is
still penqtlx;tg an’dI on complet1on of investigation, the Challan will be submitted in
the Ld Tr1a1 Court Copy of the report dated 23.12.2025 submitted by the SHO,

Chandm \Bagh, Panipat is annexed as Annexure R-2.

Prayer: |

In View of the submissions made above, it is respectfully prayed that the

above said status report may kindly be considered in the interest of justice. .

Platc‘e: Panipat | . Virender Kumar Dahiya, IAS

Date: 05.01.2026 Deputy Commissioner
AR Panipat

(Respondent No. 7)

Verification:

Vefiﬁeg tﬁa’t the contents of Para no. 1 to 7 of the additional status report are
true and correct to the best of my knowledge and information derived from the

official record. No part of it is false and nothing material has been concealed

tihereini. il i
SR [ | : TR B
Place: Panlpat | e Virender Kumar gahiya, IAS

Date 05 01 2026 ‘ Deputy Commissioner
bl | 88 JAN 2026 Panipat
= (Respondent No. 7)
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From
Deputy Commissioner,
Panipat.
To '
The Superintendent of Police,
Panipat.
No. Ygg) /M.B. Dated: 22:”2/’%’
Sub: To file status report in O.A No.1176 of 2024 titled Jagdish Kalra Vs.

State of Haryana & Ors.

In this regard, it is intimated that FIR bearing No. 61dated 21.01.2025@
under section 3 PDPP Act, has been filed in Ijolice Station Chandani Bagh,
Panipat.The said matter is pending before Hon’ble NGT, where unders@?hasbeéh
impleaded as respondent No.7 and it has been directed by Hon’bleNGT vide order
dated 08.10.2025 to file further status report disclosing the outcome of the

investigation and action taken atleadt one week before the next date of hearing.

2

In view of above, you are requested to provide the status repoit

disclosing the outcome of the investigation in said matter within 07 days for

submission of status report in time before Hon’ble NGT. The next date of hearing has

been fixed on 08.01.2026.

It is submitted for your kind information & further necessary action,
please.

DA/Copy of order dated 08.10.2025

Deputy Commissioner,
Panipat.




1127

Bl R ~ R

From
Deputy Commissioner,
Panipat.
To ’
The Superintendent of Police,
Panipat.
No. Ypg9 M.B. Dated: B’IJ/IK
Sub: To file status report in O.A No.1176 of 2024 titled Jagdish Kalra Vs.
State of Haryana & Ors.

In this regard, it is intimated that FIR bearing No. 61dated 21.01.2025.
under section 3 PDPP Act, has been filed in I:olice Station Chandani Bagh,
Panipat.The said matter is pending before Hon’ble NGT, where undersigned has been
impleaded as respondent No.7 and it has been directed by Hon’bleNGT vide order
dated 08.10.2025 to file further status report disclosing the outcome of the

-~

investigation and action taken atleast one week before the next date of hearing.

»

In view of above, you are requested to provide the status report
disclosing the outcome of the investigation in said matter within 07 days for

submission of status report in time before Hon’ble NGT. The next date of hearing has

been fixed on 08.01.2026.

It is submitted for your kind information & further necessary action,
please.

DA/Copy of order dated 08.10.2025

* Deputy Commissioner,
Panipat.

SHO P.S. Chn:Raab....
%Dﬁ/— For N/Action%
N Fo@%}zﬂksﬂ




Latest Report of Investigation

The present case is as under :-

Sh. Puneet Kumar come present in the Police Station Chandni Bagh on 13.01.2025
and lodged an complaint. The complaint lodged by him was to take action against
the unknown persons for tree cutting. He also give reference of the letter No. 1760
dated 25.07.2024 written by the Executive Engineer, Municipal Corporation,
Panipat. Executive Engineer, Municipal Corporation, Panipat informed vide his
letter that trees were cut down from the park of Sector 11-12 by some unknown
persons. It was requested to take legal action in the matter under his intimation. A
copy of the letter was also endorsed to 1. Commissioner, Municipal Corporation,
Panipat. 2. Executive Engineer, Municipal Corporation, Panipat. A letter was
written to the Municipal Corporation, Panipat to provide the point wise report
regarding the incident happened at the site which was received back vide Letter
No. 853 dated 13.01.2025. The investigation of the case was initiated by HC
Virender 08/PPT PS Chandni Bagh, Panipat . HC Virender 08/PPT PS Chandni
Bagh, Panipat went on the site for investigation of the FIR No. 61 dated
25.01.2025 u/s 3 PDPP Act, 1984. During the investigation the statements of the
witnesses were recorded and found that some unknown persons cut the tress
erected in the Park of Sector 11-12, Panipat and has damaged the Government
Property which is a punishable offence under 3 PDPP Act, 1984. All the necessary
efforts were made during the investigation by the Inquiry Officer. After not getting
any proper evidence the unidentified report was submitted to Sh. Sandeep Kumar,
Inspector on 26.06.2025. A letter bearing No 2828/MC dated 01.10.2025 issued by
the Commissioner, Municipal Corporation, Panipat received in the Police Station
Chandni Bagh, Panipat. After that the investigation was carried out by the ASI
Rajender Singh 74/PPT, Police Station Chandni Bagh. Sh. Jagdish Kalra was
issued notice under section 94 of BNSS for providing CCTV footage and to get
other documents. A Pen Drive and a photo of the site where incident happened was
handed over the Investigating Officer along with a written complaint. and
certificate u/s 63 (3) BSA. Observation memo was prepared by inserting the pen
drive in laptop. The details of owner of the Motor cycle bearing No. HR60-M-
2702 shown in the photo was obtained with the assistance of Challan Machine.
And the owner of the Motor Cycle Sh. Shamer Singh S/o Sh. Rajender Singh R/o
Village Naraina, PS Samalkha, District Panipat and gardner Sh. Kanhaiya Lal was
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made to join the investigation. The tree and its trunk that has been cut got
identified by the both and the statement of both were recorded. In their statement
they stated that Sh. Sunil Bansal S/o0 Sh. Ramniwasi R/o H. No. 761, Sector-11 ,
Huda, Panipat get it cut in lieu of Rs. 500 wages for one labor. Shamsher and
Kanhaiya Lal got identified the tree (trunk) and wood-log of the peepal tree at the
spot. Accused Sunil Bansal S/o Sh. Ram Niwas R/o H. No. 761, Sector-11,
HUDA, Panipat was arrested and joined the investigation on 07.10.2025 and
during the investigation he identified the spot and recorded his disclosure
statement. Thereafter, in compliance of judgment issued by Hon’ble Apex Court of
India in the case of Arnesh Kumar Vs State of Bihar, accused Sunil Kumar was
freed/released. The investigation is still pending and on completion of

investigation, the challan will be submitted in the Ld Trial Court.



- Uorracd o BrrA15

ST GINI-IAATT FHAR Superintending Engineer Municipal Corporation Jiefiaa |
FATH- Follel PAR G AT TATAGE A 7T F7aX 761 HFex 11 EEIIEC I
HFCHAT TR 61 ReAh-25-01-2025 GIRT 3 PDPP ACT, UTT Afaetarer qrafiae |

reew R

AT S, ; :

BTN HRSAT 30 TR @ § & AR 13-01-2025 & Heg HheAT THId FAR o
BIfSR 1T AleeAETRT Ul T Th XaRed Uer fF forer Aot Ster 8, @ar & AAeT To
Station House Officer. Police Station Chandnibagh, Panipat. Meto no. 853 DT 13.01.2025 Subject: To
take action against the unknown person for tree cutting. With reference to Executive Engineer M.C

Panipat Memo no. 1760 dated 25.07.2024. Trees were cut down from the park of Sector 11-12 by

some unknown person. you are again requested to take legal action in the said matter immediately and
also intimate the undersigned. Superintending Engineer Municipal Corporation, Panipat Date: Endst no

~ A copy of the above is forwarded to the following for information and necessary action please 1 Worthy
Cormmissioner Municipal Corporation, Panipat. 2. Executive Engineer, Municipal Corporation, Panipat.
SD PUNIT KUMAR Superintending Engineer Municipal Corporation. Panipat PH. NO. 7988662397 DT
13.01.2025 #rfargr yfow- feeren 28.07.2024 & v 9F AR 1760 o 25.07.2024
mﬁwgmmﬁ:mmﬁmmﬁmﬁa;ﬁaﬁmmmﬁ
97 @ 1 9T S R WA GaRT 3§ US & @FEAeW A &GdRT 9d 853 feAmm
13.01.2025 fomm fawg3 & gfd & oo & oo g3m whr Jw e faves 08/PPT AR
WW%WW#H@W@HTWWW%WWWW&W
q o graEr & SO § qrr I fE #HO 11-12 & urh F @ 99y v Rl e safadan
ﬁm%m%wmﬁwﬁaﬁww%ﬁﬁmmﬁmwaﬁ
S URT 3 PDPP ACT 1984 &l ¥RSIG Bl URIT 911 §l ol Ol el HheAl dekd
fRaTer e 1803/PPT UTAT TS ST IRWI UG § HIAHAT HheAT qai & GRIT A #7
HC AT s A §1 HT- a1F Fo 11-12 TRAde 5D HC fakes 08 UraT =igeir o197 Tieiiaey
WlsT S0 9253077721fw 25.01.2025 3MHe T UM # WIeT e W HHeAT F- 61
fesfiar 25.01.2025 €IRT 3 PDPP ACT UTAT TG AT UTe got oo foaT ST HaEeaAT gofr
H TEATT HC few 08 U< TG 9197 UTiad & EaRT 3 § o IS SR dwarer
Ao cafdadl &1 AT HqHU F Bars 9 08 AR ARAT B e FEe F
mmawm%wmﬁmaﬂéwumwd W HHGHT IIIFT H
fARers @9 FAR Faeter HEE UTAT FleAEET UIAIT & GART FAFeAT gol & s 26-
06-2025 W1 eI RUIE 3ifeher #T 1§ feetion-01-10-2025 T 3T FoR e Uwliad &
o T 2808/CMC RATF 01-10-20-25 H 4T eelanaT UEhue F wied g3 IHE G
feeae 04-10-2025 T FFeAT GI HT ABA ASI Toless TG 74/PPT U TeHaTeT F GarI




116

A F S S AT awder 3reuTd AT F A R¥eArd 05-10-2025 H FEREA HiAST
93 AT SIHRER AR JEd AFR 1915 dFex 11 §39T URNUS N ARH S GRT 94/BNSS
HoReH! ST W Tealeud T3l G @ 3y aFadyr e 9 fiar rar foreer sreemener
v 37 3RE T WET OoAredd AT tH T a7 Siefe ST URT 63 (3) OBSA
Yo foar o SR 99ig $9g weda doril Sifed B aRT weetr Yo & foram s de
g @ el duey F sreret JllgeRays @A SOR TR r | wer d T ¢ W
HICTHISHT FFGT HRE0-M-2702 & ATfershs T TTellsT Het GaRT TefT Frereray ferefien 06-10-
2025 & FH@ESA & Hilad gANR trq Jors Frar T STOTAET 9T W o
AT § AR Feedlerd YF AT JAGAR FeR - gRg Al SRaer geivd fae
Fe[uTe R T dquﬁﬁammq?@wa:ﬁgaaﬁﬁmmmé
méltﬁ*ﬁwurﬁgmz?ﬁuw%méaﬁgmﬁar&w%a%aﬁﬁamwﬁaﬁm

#r g B oA e & oy ifed Y T e adenr ﬁ#gﬁ el ST g A
AT ARl Fe AEeR 761 Qe geEt R o 500 T Y ey F frew @
U5 Fearn O g awdier fFiE 07-10-2025 #Y FEwaHT 5ol A SR e e e A
AT ATy e w761 FHT 11 YT WAITEH Y ATAT MU S (@
£ I dNW ySars AR YA FWEd OO gEeH ger A Hd wiied
AR 3ETdU ToRe WX AREaR anfie qwdre far srmm 3mad e $5R @
wg GFgrs Hiea R R ¥ AafeEw oF $EEe A gA AR A S 11 Uk &
e g HlE UCARYS B TAERE HaS IR WS HAR AW FAR VS W
3% RER F Fadg wdfas Famaw & R fA&emear g farrd e trrf’ﬁm fear
IR HFEHT Gorl H el APl el & AN & fRemes arele day €5 5758 W wey
AAAT FTIAE A AT ARG | HREAT gl aﬁr ey RuE g war o g 3‘!
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